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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

-H_

0.A. 303/95. Dt. of Decisiogn : 10-3=985,

e Ko Thirupalu

2, B. RathiDevi

3. K.R.Manikya Sastry

4. Y.Maddilety Raddy «es Applicants.

s

1. Union of India rep. by its
+ Diregtor General, Posts,Ministry of "
Communications, Department of Posts, }
New Delhi - 110 001. " P

2. Post Master General,
A.P.Southern Region,
Kurnoaol-518 005,

3. Superintendent, Railway Mail Service,

RMS "AG" Division,Guntakal=515 001, +«+ Respondents,
Counsel Por the Applicants : Mr. B.5.A,Satyanarayzna.
Counsel for the Respondents : Mr., N.R.Devaraj,Sr.CGSC.
CORAM:

)

THE HON'BLE SHRI JUSTICE V., NEELADRI RAOD : VICE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

0e?



0.A.N0O,303/95, Date: [} -3-1995.

JUDGMENT

{ as per Hon'ble Sri R.Rangarajan, Member(administrative) [

Heard Sri B.S.A.Satyanarayana, learned counsel
for the applicants and Sri N,R.Devaraj, learned Standing

Counsel for the respnondents.

2. In this application dt. 28.2.1995 filed under sec,

19 of the A.T.Act, 1985, the applicants numbering 4, who

: weré.all Short Duty Sorting Assistants of RMS 'AG' Division,

Guntakal prayed for a declaraticn that they are entitled
for the grant of Productivity Linked Bonus at the rates
applicable to the regular Sorting Assistantsi for thg;;;;,;
period they had worked as Short Duty Sorting Assistants,

and for a further direction to pay the arrears of bonus

to which the applicants are eligible,

3. The details such as joining of duty as Short Duty
Sorting Assistants and their regulerisation as Sorting ASsistants

Postal Assistants are furnished vide Annexure-11 (page-12)

filed along with this OA. It is stated for the applicants
that they WEeIE SE1eCTeU dliTr YUOdllyany &1 bies e —— o

presc;}bed for it and performed quaiitatively and quan-
ti;a%{vely the same work as that of regulér Sorting Assistants
whenever they were engaged intermittently against the
vacancies of regular Sorting Assistants. By dénying them

the benefit of Productivity ILinked Bornus during the period%
when they worked as Short Duty Sorting Assistanté, allowed

by the D;G., Department of Posts by letter dt. 5.10.,1988, they
have been subjected to hostile discrimination in violation

of Articles 14 & 16 of the Congtitution. Hence, this OA has

bebn filed with the above prayer. 3/-
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4. The 0A 171/89 dt, 18,6.1990 on the file of

-Ernakulam Bench was decided on the basis of the decision

in OA 612/89 on the file of the same Bench. The ratio_!

in that judgment was tﬁat no distinction can be made
between an RTP worker and a Casual Labourer in granting
productivity Linked bonus. It was further held in that

OA that RTP candidates like Casual Labourers are entitled
to Productivity Linked Bonus if they have put in 240 days
of service each year ending 3lst March for 3 yeafs or more,
It is further held in that OA that amount of productivity
link=d bonus would be based on their average monthly
emoluments determined by dividing the total emoluments for

~amh aAamroanEiner o wveaar nf elinmihilitvy bv 12° and SubieCt to
other conditions prescribed from time to time,

5. Similar orders were also passeda DY Ttnils Liivuilaa

in OA 458/94 dt, 28.4.1994 where the applicants are sxmllarly
situated to that of the appLICANTS 10 UA L/1/07 Usr wus

Ernakulam Bench., 3Similar orders were also nassed by this

.. _— s i e 2mas oa AN A 1AM A AR M~ £11 /QA
dt. 31.5.1994 and in CA 1423/94 dt. 25,11.1994 of this
Bencn wnere cie BPPOLLCANIILD QLS W hilli et &y e e — oo

of the applicants in OA No0.171/89.. As the applicants herein

v mm—a Al bakdian 2c dhe arnlicants in NA 171/80

decided by the Erngkualm Bench, and in OA Nos.458/94, 611/94,
and 14:<23/94 O TNLS DBRIUIl, WE 30T LIV Loaouil 4id sav e [,

R

Llan. cama hoanafiy +n the annlicants in_ this OA also,
Learned counsel for the respondents also fairly submitted

that this case is covered by judgments guoted above,
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6. In the result, this application is allowed
with a direction to the reépondents to grant to the
applicants the same benefit as granted by the Ernakulam
Bench and this Bench of the Tribunal in the aforesaid
cases guoted in para-5 above, The above direction should
be completed within a period of 3 months from the date

of communication of this order,

7. The OA is ordered actordingly at the admission

" stage itself, No costs.(

d“V"‘S"_"'_“_G%' | | e RS~ .

" (R.Rangarajan) : (V.Neeladri Rao)
Member {Admn. ) Vice Chairman
e ’l
pated 0 March, 1995, j -
T T 3557

Deputy Registrar(J)cc

Grh.

i ‘ c:C%) é}.
The Director General, Posts, Union of India, U'hr 5‘150
Ministry of Communications, De¢pt.of Posts, New pelhi-1l.

The Postmaster General, A.P.Southern Region, Kurnool-5.
™A Trpavistenfe ot Brilway Mail Service. RMS
Cne copy to Mr.B.S.A.Satyanarayana, Advocate, CAT.Hyd.
One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.

One copy to Library, CAT.Hyd.
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TYPED BY cEcEd 5v § o
. COMPARED BY . APPRQVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUN/
, HYDERAB2D BENCH AT. HYDERABAD,

- ' . - ¢
- .THE HON'BIE MR.JUSTICE V,NEELADRI RAQO
."VICE-~ CHATRMAN °

Am ‘ ’ - .
THE HON'BLE MR.R.RANGARATAN:M{ADMN} -
DATED - {0 -3 1995.

. OBDERAJUDGMENT: -

- M;AJ/RoAL/CoANOL

_ ' in
N - CE
T, A.No. (W.P., - ‘. o RN

. R ‘ . . ‘
Admitted and Inferim directions
- issued,. : ' o

Allgwed,

 Disposed of with directions.

3

Dismissed.

Disdissed as withdrawn.

Dis iss?d_for defaﬂiﬁ.“?






